CENTRAL AOMINISTRATIVE TRIBUNAL,P RINCIPAL BENCH

D80, 2714 of 1992

Neu Delhi, dated this the 9 th July, 1998,

HON'BLE MR, S, R, ADIGE, VICE CHAIR AN (A)
HON'BLE MRS, LAKSHMI SUMINATHMM, MEMBER(D)

shri Om parkash Maurya,
§/o shri Bhaguan Dass,

House N0 ,955, Pkt. No.2,
paschimpuri,
New Mh’. -119963 ooaoompliwto

( By Adweates Shri R.L.Sethi )
rsus

Union of India
thro ug hs

1. The Secretary,
Medical Health Serwvices,

Delhi Administrationm,
Del hi

2. Sat, Lalita Chitkara ( Guypta),
Social Wwrker, G.B.,Pant Hospital,
New Delhi = 2,
3. mt., Rita Shama (Hd‘t.) y oial Wrker,

LeNoJoPe "b'pit.l’
Neu Delhi = 02

4, B/s Indirs Saxena, Social Wrker,
Maulana Azad Medical Obllege,
New Delhi =02,
S Sh.Sikender aAli Khan, Sncial Wrker,
Gury Tegh Bahagur Hospital, shahadras, ‘
Del hi eccosss RESpondertss

(None appearsd)

0 RDER(O Rt )
HON'BLE MR, So Ry ADIGE, VICE CHATmaN(a)

Aplicant impugns the final seniority
list of Class III (Tecnical) Soecial prkers
dated 16,92 (mnexure=at to the amended 0p) and
seaks intemoletion of his name batueen Sl.No 10
and 11 of that list, instead of Sl. No .15, where

his name features at present,

2, Applicent had initially filed the present
0aA on 15,10.92, to uwhich respondents filed their
/1
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-2-
reply stating that aspplicant?s name was at Sl
No. 15 in the final Seniority List and since only
five Social Wrkers were promoted to the post of
PR, the interest of spplicant had in no way bee
affected as his position lays beyond five vacancies.
But their reply did not touch upon the main griewvance
of the spplicant vizd seeking interpolation of his name
between Sl No.10 and 11, ppplicant thereafter had
filed the smended Oa also impleading certain private
respendents to vhich no reply has been filed.

3e We have heard Shri Sethi for spplicant,
Shri Sethi has pointed out that his client is a
regular Class III (Tech,) Social \prker and joined
service on 2.1.86. Shri Sethi contends that thg
seniority l1ist should have been prepared strictly
in accordance with t he date of regular appointment
and on that basis applicant’s name should be
positioned betweer Sl. No 10 and 11,

4, W note that despite sewveral opportunities,
none has appeared for respondents official or private
and wnder the circimstances ue are net aware of their

stand in the matter,

5, W dispose of this Oa with a di rection

to the official respondents to consider applicant's
prayer for placement in the aforesaid seniority 1ist
be tueen SL.N0.10 Shri R Chauhan and 51, No .11 mt,
Lalite Chitkers ( Gupta) in accordance with rules ang
instructions and to pass a detailed speaking order
thereon within tw months from the date of receipt

of a copy of this order. If official respondents find
h
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that the rules and instructions & not pemit
placement of spplicsnt's name between 5l.No#10
and 11 as prayed for abowe, they will indicate
the specific reasons for coming te such caclusion,

No costsd

gy s,

( MRS, LAKSHMI SuaMINg
MEMB ER(D) vxcs cnumm(a).

/ug/



